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CENTRAL ADMINISTRATIVE TRIBUNAL
ABAD BENCH ALLAHABAD .

Original Applicatien Ne.490 ef 2004,

Allahabad _this the 13th day ef May 2004,

Hen'®le Mr. Justice S.R. Singh, V.C.
Hen'ple Mr, D.,R. Tiwari, A.M.

Ao Ganguly,
Private Secretery,
Office ef the Acceuntant General (Audit)
U.P. 'Satyanishtha Bhawan!'
15-A, Dayanand Marg, Allahabad.
p-...Applicant.
(By Advecate : Sri Jeds Munir)
Versus.
Le Unien ef India
threugh the Secretary
Ministry ef Finance,
Gevt. of India, New Delhi.

2 Cemtreller & Auditer General ef India,
10, Bahadur Shah Zaf or Marg, New Delhi.

3. Principal Acceuntant General (Audit)I,
UePe Allahabad.

4 Sr. Dy. Acceuntant General (Audit) I, U.P.
Allahabad.

S. Shri J.P.N. Singh, Sr. Dy. Acceuntant General
(Admn. ) Office of A.G. (Audit)I, U.P. Allahabad.

6. Smt. Saraswati Bhattarcharya,
Private Secretary, Office of A.G. (Audit)I,
U.P. Allahabad.

7 Shri J.P. Saxena, Stenegrapher
Office of A.G. (AUdit)I, UsPe Allzhabade.

9......Sesp®ndents.

(By Advecate : Sri Amit Sthalekar)

ORD_ER_
(By Henfle Mr. Justice S.R. Singh, V.C.)

Heard Sri J«Je. Munir, learned ceunsel fer the
applicant, Sri S.K. Pandey helding brief ef Sri A
S5thalekar learned ceunsel fer the respéndents and

o

perused the O.A.
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2e The applicant was appeinted as Private Searetary in
the effice ef Acceuntant General (Audit), U.P. Allahabad
and was pested at Lucknew Office. The present O.A. has been
instituted fer issuanqe of a directien te the respendents
te cenvene a Departmental Premetien Cemmittee fer
censidering - the eligible candidates fer premetien te the
pest of Senier Private Secretary adjusted te the Principal
Acceuntant General (Audit)I, U.P. Allahabad ang to
finalise and cemplete the precess ef premetien in
accerdance with rules. It is alleged that earlier the
process of selectien fer premetien te the pest ef Senisr
Private Secretary te the Principal Acceuntant General

(Audit)I, U.P. Allghabad was perhaps, held up because of

pendency of litigatien in the Tribunal. It is alleged that

new the litigatien came te an end with the dispesal of
the O.A. Ne.458/C1 that had been filed in the Tribunal.
It is, therefere, submitted by learned ceunsel fer the
applicant that there is ne impgdiment in the prem@ti@h?%e
the pest ef Senier Private Secretary te the Principal

Acceuntant General (Audit)I, U.P. Allahabad.

3 The applicant, it appears, has already preferred

representatien, a cepy ef which has been annexed as Annexure

10 fer censidering his candidature for premetien te the

said pest.

4 Having heard ceunsel fer the parties, we diépﬁse ef

the O.A. at the admissien stage itself with a directien that

the Cempetent Autherity shall leek inte the matter and take
apprepriate decisien with reference teo the representatien
preferred by the applicant in respect ef his claim fer

premetien te the pest eof Senier Rrivate Secretery te the

Principal Acceuntant General (Audit)I, U.P. Allshabad within

a peried ef feur menths frem the date of receipi ef a cepy

ef this erder.
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MembeTeAs, / Vice—Chairmans.
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